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On a careful perusal of the Review Application filed.

e - by the applicant praying for re-call of the order dated 4,.8,2000,

it is seen that the applicant has attempted to re-argue the

casé, 1In the Review Application, it has been stated that in

-

all likelihood the Tribunal was swayed by the averments and

did not adjudicate the matter on merits as a result of

+

mis-representation by the respondents and instead remanded
the case, The Tribunal's order against which the Review Appli-
cation has been filed is an order passed after hearing the

learned counsel for the parties in their presence,
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2.. The Review Application does not disclose any error
on the face of tﬁe record in the order dated 4,8,2000
Jjustifying allowing the Review Application, having regard
to the settled principle of law under which alone such a
course of action is justified, The applicant cannot re-arque

the case treating the Review Application as an appeal,

3. In the result, for the reasons given above,

RA 305/2000 is rejected,
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( S.a.T. zvi ) (Smt, Lakshmi Swaminathan )
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